IN THE INCOME TAX APPELLATE TRIBUNAL
KOLKATA BENCH SMC” KOLKATA

BeforeShri SANJAY GARG, Judicial Member

NMIHIT ANT I/ TA

No.518/K 0l/2020
Assessment Year:2004-05

General Magnets Ltd. ga=/ | DCIT, Circle-6,
(since converted to V/s. | Aayakar Bhawan
General Magnets LLP) Poorva, 110,

C/o M.s Salarpuria Jajodia Shantipally, E.M.By

& Co. 7, C.R. Avenue, '8 Pass, Kolkata-107
Floor Kolkata-700072
[PAN No.AAACG 9196 J]

et /Appellant .. gcadff /Respondent

Hearing through video Conferencing

3rdremeif T 31X B/By Appellant Shri Sujoy Sen, C.A
weardff &1 3R A/By Respondent Mrs. Ranu Biswas, Addl. CIT-SR-DR
ng@fa'rﬂ'@/Date of Hearing 05-01-2021
gIYoTT T aRI@/Date of Pronouncement 05-01-2021

A /ORDER

The present appeal has been preferred by the assagainst the order dated
25.08.2020 of the Commissioner of Income-tax (Afge20, Kolkata [hereinafter
referred to as ‘CIT(A)’].

2. At the outset, Ld. counsel for the assesseesiiamitted that since the assessee
has opted for Viviad Se Vishwas Scheme 2020" and, therefore, he intends to
withdraw the present appeal. A separate applicataded 05.01.2021 for withdrawal
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of the appeal has been submitted by the Ld. Autlbdrcounsel for the assessee. The
Ld. DR has no objection for the said withdrawal.

In view of the above, the appeal of the assessebereby dismissed as
‘Withdrawn'.

Order pronounced in open court at the close oh#aing on Tuesday,
5" January, 2021
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